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cOilxl'tTEB ON SUBORDINATE 
LEGISLATION 

SIxTH REPoRT 

SHRI MOOLCHAND DAGA (PaID: 
I· hea to present the Sixth Report, 
(Hindi and English versions) of the 
Committee On Subordinate Legisla-
tion. 

MR. DEPUTY·SPEAKER: Now, 
Bill to be introduced .... 

SHRI JYOTIRMOY BOSU (Dia-
mond IHiarbour): I just wanted to 
make a mention .... 

MR. DEPUTY-SPEAK:FlR: Let the 
hone Minister seek leave first. 

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I have also given 
notice to oppose the introduction. 

12.84 hrs. 

DISTURBED AREAS (SPECIAL 
COURTS) AMENDMENT BILL· 

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir, I 
beg to mOve for leave to introduce a 
Bill to am-end the Disturbed Areas 
(Special Courts) Act, 1976. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That leaVe be granted to intro-
duce a Bill to amend the Disturbed 
Areas (Special Courts) Act, 1976" 

SHRI SATISH AGARWAL ai~ 

pur): Why encroach On the area of 
the States? 

(Interruptions) 

MR. DEPUTY -SPEAKER: Intro-
duction to be opposed, 

Shri Jyotirmoy Bosu. 

MR ' DEPUTY;.SPEAkER: Mr. 
oti~mo  Boau: You will.not 'take 

more time becau,e the Home Mini ~ 

try's Demands are going on~ 

(Jntet"t'uptiOftS) 

SHRI ATAL DIHARI VAJPA-
YEE: (New Delhi): What is the ur-
gency of this Bill? People . would 
like to have a detailed discussion on 
it. Let it be postponed. (Interrup-· 
tiona) 

MR. DEPUTY-SPEAKER: 
for the Minister. 

It is. 
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SHRI ATAL BIHAR! VAJPA-
YEE: We are not discussing the 
merits at this stage. So, he need. 
not go into the merits. 

MR. DEPUTY-SPEAKER: They 
suggest that since we are discusSing 
the Demands of the Home M.inistry .. 
this can be introduced tomorrow •. 
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'lUX. WNIS11BY' OF et.aay (SHBl 
VIKRAM MAHAJAW1: Let th. BiD 
be introduced today and the objec-
tions can be heard tomorrow. 
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MIt. DEPUTY ..sPEAKER: IDtrG-
duction and opposition havt! to be 
taken together. They have expres-
sed a feeling that since we are dis-
cussing the Demands of the Home 
Mi!llistry this can be taken up to-
morrow. I would like to know the 
opinion of the Minister. 
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MR. DEPUTY-SPEAKER: Intro-
duction and opposition have to be 
taken up together. (Interruptions) 

SHRI SATISH AGARWAL: He 
has simply sought permission. You 
do not put the motion to vote. Then, 
it will go over to tomorrow. 
...... 

MR. DEPUTY-SPEAKER: You Bre 
only asking fOr permission to iJltro-
duee the BiD, 
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MR. DEPUTY.SPEAKER: After a 
motipn .... 

SHftI JYO'rIRMOY BOStT (Dia-
mond Harbour): Sir, I am OD. a point 
of order.. That shoUld be heard' 
first. My point 01 order is that the 
hon. Home Minister in his wisdom 
haS' taken the House into confidence 
and said that the co.untry is in flames 
and that is why he wants the tire 
brigade. 'While he introduces the 
Bill, he has to tell the House as to 
what are his agonies, because of 
which the Bill should be introduced 
today itself and not even tomorrow. 
The fire • brigade is called when 
there is a fire. According to him, 
the country is on fire. We w()uld 
like to know the details of the fire, 
because of which he wants the Bill 
to be introduced. 

SHRI ATAL BIHARI VAJPA-
YXE: Not even a Calling Attention 
motion was fixed for today, because 
we would like to give time to the 
House to discuss the Demands of the 
Home Ministry, which has to be 
over by 6 O'Clock. What is the ur-
gency that this Bill should be in-
troduced today? (InteTruptions) 

SHRI VIKRAM MAHAJAN: The 
relevant rule is 72, Whether it has 
to be simultaneously or not is nQt 
the point. The rule reads: 

"If a motion for leave to intro-
duce a Bill is opposed, the Speaker, 
after permitting, if he thinks ftt, 
brief statements from the member 
who opposes the motion and the 
member who moved the motion. 
may, without further debate, put 
the que.$tion : 

Provided that where a motioa •. 
opposed on the ground that the Bill 
iJdtiate. lelillaaoa' outede tbe 
legislativ. col:QPMence ~ the ~ 



(Shri -VikramKabajan,. 
the speaker may permit a. full dis. 
cussion thereon .•.• •• 

MR. JYOTIRMOY BOSU: That .ls 
our point. This House is not com-
petent. 

SHRI VIKRAM MAHAJAN: "Pro-
vided further that the Speaker shall 
forthwith put to vote the motion for 
leave to introduce a Finance Bill or 
an Appropriation Bill" 

Once the Minister has asked your 
permission to introduCe the Bill and 
he has read out the relevant motion, 
--if some members are opposing it, 
there is no bar in the rule that the 
object:i()n cannot be heard the next 
day or .... (InterruPtio1l..'l) There is 
no provision; that is all what I say. 

MR DEPUTY-SPEAUR: 1 would 
make' it clear that when a Bill is 
sought to be introduceci, if objections' 
are raised, only after the objections 
are disposed of it can be introduced. 
That is clear; it has to to be simulta-
neous. The rule is very clear. It 
lays of a motion for leave to intro-
duce a Bill is opposed, the Speaker, 
after permitting, if he thinks flt, brief 
statements from the member"; that 
means, it is related, when it is being 
opposed. 
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BHRI ATAL BIHARI VAJPAYEE: 
Permission has not been given. 

~' "'.' ~  
. . Rule 3'17 

MB.D!1PU'rY SP!lAKER: "1fhe ' 
introduction Of the Bill will be earrted 
forward till tomorrow. 

12.15 Jm. 

MATTERS UNDER RULE 377 

0) NEED TO trrIL1SE ANIMAL-Pow-
FOR ADDITIONAL SOURCES OF ENERGY '1'0 

UPLIFT THE RURAL SECTOR. 

DR. VASANT KUMAR PANDIT: 
(Rajgarh): In the current crisis period 
of energy, the attention of the Govern-
ment is not yet fully attracted to the 
vast available animal energy to an 
agricultural country like India. No 
doubt we are going too "fast with 
modem technology, but in a country 
like India full of imbalances, there' 
ihas . been no serious ~ttempt to co-
ordinate man-work animals and deve-
lopment which is more relevant. It 
is very clear that the animal system' 
in the country is very much responsi-
ble fOr milk and allied products, 
meat, draught power, agricultural op-
erations and rural transportation and 
trade in hides and bones. It is a ~ 

sorry state of affairs that the Gov-
ernment bas neglected this age-old 
source of energy and coordinated 
pow~ potential. 

In a recent conference, the Indian 
Institute of Management, the Depart-
ment of Science and Technology, the' 
UN Coference on New and Renewable. 
Sources Of Energy and the FAO have 
jointly suggested to the Manageme:nt. 
of Animal Energy as a viable source 
of in a ~ non-ani~a  and power. 

Today we have a population of 80, 
million worth animals which on a 
minimum. generation of i jHorse Power 
energy input will give 40 million lIP! 
which is equal to 30,000 MW of elec. 
trical power. Against this, the install-
ed capacity on the National Powez1 
sector is only.26,000 MW today_ What 
a gross negligence. to tap. t~  availa-
fble soUrce of energy with which the 


